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DELIITI LEGISLATIVE ASSIEMBLY
BULLETIN PLRT - IT
(Genieral information relating to legislative & other matters)
“hursday, January 12, 1995/Pausa 22, 19i5 (Saka)

No.1l44
DETEINTION AND RZLZSE OF M1 ixS

The following communication dated 11.1.1995 addressed
to the lon'ble Speakoer, Delhi legislative Assembly, from the
Deputy Commissionzr ¢f Police, Jorth District, Delhi was
received on the same day i.e. 1lth January, 1995 ;-

" I have thke honour to inform vcu that I have
found it my duty in exercise of my powers
u/s 65 of DeJhl Folice act, 1978, to direct
that Shxl Mukesh Sharma and Chri Raj Kumar Chauhan,
M.L.A5 be removed from the Compound of 0ld Secre-
taria* for not obeying the reasonable directions
of Police ‘o desist from raising slegans in the
Cempound of 0id Secretariat.,

The .bove M.L.AS were accordingly removed
from the Compound-at 3.30 P.M. tcday i.e. 11.1.95
G2tained at Po.se Civil Lines for One Hour and
‘orty-five minutes and released cn the same day
at 5.1% P.M. after {ihey alongwith their followers
Agrzed not to raise slogans in the Compound of
J1d Secretariat, Delhi.™

P.N. 3UPTA
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